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REPORT 

J 

INTRODUCTION 

I. tbe Cbairmall of the Committee on Subordinate Leai.latioll. havioa 
_a autborised by the Committee to prescnt tbe Report on tbeir bebalf 
preMot this their Tenth Report. 

2. The matters covered by this Report were. considered by the Com-
mittee at their sittins" held on 13 an42S June. 1986. 

3. The Committee considered aod adopted this Report at their aittin, 
held on 12 Auaust. 1986. The Minutes of the sittinas relevant to tbis. 
Report are appended to it. 

4. For facility of reference and co, venience, recommendatioDs, 
obeervatioDs of the Committee have been printed in thick type in the body 
of tbe Report and have also been reproduced in a consolidated form in 
Appendix t to the Report. 

. II 

THE POSTS AND TELEORAPHS (REPEATER STATION 
ASSISTANTS AND.OTHBR POSTS) RECRUITMENT 
(AMENDMENT) RULES. 1979 (O.S R· 1309 OF 1979) 

S. Rule 4A. as inserted in tbe Posts and Telearaphs (Repeat.r Sta-
tion Assistants hnd Otber POltS) Recruitment Rules. 1974, by the Amend-
menl Rules of 1179 (G.S.R. 1309 of 1979) read as under:-

.... A. Induct/Oil from simi/or c.adres elc.-Notwithstandins anythiDI 
contained in the ·Schediiia:.to these rules. the Government may 
induct staft' of similar or eqUivalent cadres from otber units on 
reorsaDisation ~r for any other administrative reasons." 

6. The wards 'or for any other administrative reasons' appearinl in 
,lie Amendment Rules seemed to be of an omnibus cbaracter. The MiDi.-
'11 of Communications were thereupon asked to state the genesis tor ill~ 
"feiD, tbe .~i" rQle 4~ in t~e prinCipal Rules of 1974. 
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7. Tbe Ministry of Communication. (Department of Telecommuni-
cation), ia their reply dated IS ~mber. 1980. stated as under :-

'0 •••••• The POlts and Telegraphs is a vast Or,anisation in which 10 
maDY .mall Bnd big cadre. exist. In so maay cases tbe recruit-
ment in these cadres is made at divisional level. Bein, divisional 
cadres tbere are many recruttiri, 'untts. The telecommunication 
is an upandin, service requirinl frequent re-or,aniaation of 
cJrtrtf1Jl 'di'isitibis cfe'ar'fng lieWdivfsmn's. lSy adciJitt"CUttm~ the' 
.. ~ orlblfelfi'fili~f~MlfOti'. Oft 1tt~ r'e.".ij~a'diMdb ~e :llit 
in identical cadres have to be adjdi'teif ~ten' :t\toflc~f5lti 
units in the interest of service by livln, them options etc. De-

:JHirtifterit /df Petiotlnet' 'a1l'cl A-.R.lIra 'd"",,6cf'that ftj'iuch cases 
while framin, (r'~eruftdi~n~tTDln 'ptdVfstoD' tse ~ri1adef& 1fbi9' ~I.. 
ti,ency in the recruitment rules itself. Keepin, this ill view tbe 
'a~dyerJre was provi~ediD 'tbe recrui(m'etit tules;of 80 'many 
eaC1r'es ,,,fib tbe approval orDiptt. or 'P'e'rsc;ootl' iand A:'tCat(a 
the Ministry of Law aDd Justice. 

'Howovor wbile process in, tbe recruitment rule, in, ~lie, case of 
It abonrtory Technicians of PitT DisPensarie.. the MiDistf), of 
Law and Justice raised an objection to tbe inClusion otitic abo1oO ~ 
rule and advised to refer this case to tbe 'Oepartmen't or t.eiill 
Affairs of that Ministry for their opinion ........ 

8. Arret profeacUd cotfespnbM'liC'e. tl\e MHltafltyof'CdmDriihication& 
in their communicatfo6S <fated S A'ugo-'t aDd ~'NOlv~. t'48S. iDfor-
med that tlie rule 'uridet r6ftrenee hllli tin~ ~~If IiwiDM fa t6nsultatioD 
with tbe MiDistry of Law 'ide G.S.R. 80S dated 24 Au,u,t. 1985 to read as 
uildcr :-

"4A. Induction from similar CQJre.f etc.--~6t~llstabditl. i1JyWttiR 
Fontained in these rules. the Central Government may induct 
staff' of similar cadres (tom other unfis on a'cfinibistftttive re-
.org~DisatioD iDcludiD~. dclimitafibll of teftifo6al jurisdication 
pf TeLcommunicarion Circle .... 

9. The Committee Dote with iatl.factloD tlt.t. OD belDI polDted out by 
t ..... i ... MIDlstry of iwCom ..... ltltlo •• haft WisM" 'ttII. '.fA .sr the 
ne,.rt •• at of TelecommuDJcatloDl (R.peater 8tt'6Oia AtIfs ..... '6t1* 
posta) Recrultdaeat Rules, 1974 ride G.! .•.• 5 aft.,. t-t, "..,.." 'tfIS 'M 
~ke It mor~~m~.ct. 
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tH£ NARcoTICS Q£PARTMBNT (GROUP ,'C' Al'1D '0' 
P.OS:l"S)RECRUITMBNT (AMENDMENT) RUL~S, 1981 

(O.S,R. 8 OF 1982) 

10. Note (i) below tbe entry in Column 12, apinst serial number 4. 
relating to the post of Sub-Inspector. as inserted in'tbe Narcotics 'Depart-
ment (Group 'C' and '0' Postsl Recruitment Rules, 1979 by ~be A~end· 

~en~Rules, 1981 (O.S.R, 8 of 19~2) read as under :-

~~Note :- 0) The candidates who are not moce than 35 ycass of age 
will be required to possess sucbpbysical standard and pass 
8uob physical tests as may be laid down by CeDtr~1 Board 
of Bxcise and Customs from time to time." 

11. It was fclt that the details of the physical standardltests should 
be laid down in the Rules to make tbem self· contained and for, the infor-
mation of all concerned. . . . "" \ 

12. In tbeir reply dated 11 April. 1986, the Ministry of Finance 
(D~partment of Revenue), with w,hom the matter 'Y.as taken 1,I~. intimated 
tbat the principal Rules viz" the Narcotics Department (Group 'C' and 
'D' 'Posts) Recruitment Rulcs, 1979 had since been amended to the desired 
effect vide G,S R, No, 125 dated 15 Fe~ruary, 1986. . . 

13. Tbe Com.lttee note .with satisfaction that, on beiDg pol.nted out by 
..... the Ministry of ,Finance (Department of Ruenae) hue ameDded tbe 
Narcotics Department (Group 'C aDd 'D' Posts) Recraltment Rules, 1979 
,hie G .S.R. 125 dated 15 F~.ry. 19I6.by laylDg.dGWn tbe 1Ietlllis of physi-
caI ...... rtl/testa .a.ich any candidate fer the post of, Sob-Inspector has to 
,..seuo; p .... 

IV 

IMPLEMENTATION OF RECOMMENDATIONS CONTAINED 
IN PARAGRAPHS 37 AND 40 OP SEVENTEENTH REPORT 
(SEV,ENTfl LOK SABHA) OF COMM1TT~E ON SUBORDI-
N~TE LEGISLATION ,R.E;OARDING THE.STATlCAND 
'MOBILJiP.RESSUR,EV~SSELS (UNFIRBQ) RlfLBS. 

1981 (G,s.R 45-E 9F 1981) 

14. .pr~aPlblc to t~c Static and ~obilc Pressure Ve"c}s (Unfired) 
~\lJ,," 1~81 (G.s.Jt ,45-E 'Qf 1931) st!lt~d that the dqut ru~es ,were publi .. 
• heel in the OfficiaIO~z~t;te ;~n 160cto,ber.1978 ~nd co,plestb.,oof wire 



, 
iil.de a.,ailable to tbe public 00 28 October. 1978 invidnl obJections, 
IUIsestions thereon within a period of 30 days. The final rules were, 
however. notified in tbe Gazette on 4 february, 1981 after more than 26 
months from tbe last date for receiving objections/lugestions from the 

. public. 

IS. Rule 65 of the Static and Mobile Pressure Vell.lt (Unfired) 
Rolcs, 1981 read as under :-

"6S. Powers 10 exempt.-The Central Government may, OD 
the recommendation of tbe Chief Controller, in exceptional 
cases, by order and for reasons to be recorded in writinl' exempt 
storale and transportation of any compressed gas in any vessel 
from all or any of the provisions of these rulea. on luch cODdi-
tionl. ifaDY, as may be specifi~d in tbe order." 

16. It was felt that the conditions for srantins exemptionaihould be 
specifiled in tbe rules itself. The matter was taken up with tbe Mini.try 
of IDdustry and after considering the reply of the Ministry. the Committee 
oblervcd, iD paralraphs 37 and 40 of their Seventeenth Report (Seventh 
Lok Sabha), presented to the House OD 22 March, 1983, as under :-

"37. The Committee have time and alain empha.ized that tbe time. 
lal between tbe publication of the draft Rulet and tbeir fiDaI 
notification in the Gazette should not exceed one year, ratb.r 
efforts sbould be made to furtber reduce this period. Tbe Com-
mittee note that althougb the Static: 8nd Mobile pressure Vessell 
(Unifired) Rules, 1981 are of hilhly technical Dature and framed 
for the first time in tbe country, yet at tbe same time, tbey feel 
that the Mini'try bave tabo too long a period to finaUte theM 
Rule. and Dotify them in the Gazette. The Committee detire tbe 
Ministry of Industry (Department of Industrial Development) to 
be careful in such matters in future and try to adbere to the time 
limit of one year for finaJising and publishing the final Rutes . 

'" '" • .. 
040 The Committee feel satisfied witb the reply of tbe Miniltry of 

Industry (Department of Industrial Development) and reeom-
mend that the Ministry should watch the working of tbe Rule. 
for some time more and specify in Rule 65 of tbe Static and 
Mobile Pres~ure Veslels (Unfired) Rulel. 198 I, the conditions 
uader which exemption caD be granted by tbe Cbief Coa-
troller of Explosives for Itorage and tranlportatioD of lay com-
pressed III in any vessel in tbe H,bt of the experieace ,alald:' 



· j;. 10 their action hten note dated 16 April. 1914, tbe Ministry or 
IDdutrJ (Department of Industrial Development) stated as under :-

"This Ministry has noted the contents contained in para 37 and wi1l 
adbere to the time limits stipulated therein in dealing with similar 
cues in future. 

Willa relard to para 40 of the said report, it is submitted that De .. rt-
mellt of ExplOlives has not so far received any casc of rclaxation 
or any or all of the provisions of Static and Mobile Pressure 
Yenell (Unfired) Rules, 1981. However, practical operation of 
these Ilul" would need to bc observed for some more time before 
specifyin, tbe conditions under which exemptions can be granted. 
It is, therefore. felt that it would be pre-mature at this stage to 
specify any such condition for·granting cnmption under the pro-
vilions of the said rules. The recommendationl of the Com-
mittee have, howevcr, been carefully Doted in this Ministry." 

II. In their furtber communication dated 3 July, 1985, the Ministry 
uplailled the position as under:-

"The provision of rulc 6S of the Static & Mobile Prcssure Ves-
sell (Unifired) Rules. 1981 is involved only undcr exceptional cir-
cumstanus when it is not absolutely possible to comply with 
lpecific rule of SMPV Rules, 1981. It is difficult to visualisc the 
exceptional circumstances under which it is not possible to com-
ply with the specific rule. The natuJe of exemptions to be consi-
dered may depend on the merits of each individual case. Though 
tbe rule 6S under the caption 'powers to exempt' bestows powers 
to exempt from all or any of the provisions of SMPV Rules, the 
Department of Explosives does not consider exemption from all 
tbe rulel as otberwile the very purpose of SMVP Rules, will be 
defeated. Normally whenever tbere is a fresb proposal for illsta-
llin, a Itorage premises of compresscd sases or a fresh proposal 
for transportation of compressed gases, the applicant is adviled 
to company with all tbe rulcs and tbe question of exemption does 
not arise. It is only in those cases where tbe storage of compres-
sed lalel has been in existence since many ye~.rs in the past and 
wbicrh were already installed before the SMVP Rules came into 
force and havins been installed cl work~d satisfactorily for all tbe 
yean it may DOW be difficult in such cases to comply with some of 
tbe rules, in that case a proposal for exempt jon is recommended 
by the ChieCControlJel of Explosives to the Central Government 
and while recommending exemption safety provisions are always 
bpt ill view. 



. . . 
Ttaerefore, under tbe ci,cumlt.aocel it il difficult to l,ell out the 
coaditions mu'cr nich 'UClDptioUCQllldhe ... rAD.l,f6l.~"" 
65 of tbe Static &; Mobile Pressure (Unfired) Rules. 1981." 

-19. Mlr .eon.WenD, tbe.,ab.oy~ rop)y, tJlc WJlPtl'Y of.llUl.UJtry were 
alked to indicate tbe cases of units already in exist~ .. crew web exem-
ptioDs bad been aiven and tbe arounds for ,ranting luch exemption!. In 
tHir ftpIy dated 24 Sept.mbcr. 1985, th"MiAiwYIta$od a • .qpdet :-

~'Th"e bas been i)>>ly o.DC ~ :of l1li1 •• ~ •. eel 4\ut~qrh.Y of India 
(Abilai Steelf\Jallt) to wbom >cxem~joD for . ~ tAl1aUq.9. of tanks 
oaeaOo.ve the other ,baa be.en ai:ven ,uDder r.uk ~Sof ~ ~tatic and 
Mobile -¥rc-.ue ,VoaacJa.(Udled),aWc$. ~981. ~ cJJe l~ommeD
dati_ of the Chief 'o.,uoUer ofExploft.~.. TlJe reasoDsl 
Jl'ouDds or wbicb Ute exemption order bas !been iIlued arc as 
follows ;-

(4) tbe tanks wore jnstalJed asp~r RysSjan CQde of PtActice 
before tbe SMPV (U) Rules, J98.1 came into for~; 

,(..b) lbe ~Q4i,fi~tions caDDot .be c"rri~ O,\1t Wi&p9ut incurrinl 
bqe .e~DeDtd.ilure,andd~ay~a tbe lohcd~le of cOQlmission-
. tal of the upaosion project; 

(0) lIle vutels ,w.ere i~bricilted ~tljOMaUcd I's W sound 
-_"neering pracliceby the 'ClPut~d .p~ic _tqr }compaoy 
yjz. M ',. Bbarat Heavy Plates ud Vo-.els, .V;'sU_ptnam io 

.CfODspttation ,with a rep~d Q~8ani~ion~~etdECON. 

i\.ncbi. 

T.he~el pl1lllt b.d two iDstaUatiQns .Qfc"ys~n "Ild Qitr~Ben Itor-
.. vcuels which werecomple.ted and w..u~ requir:cd .10 .be com-
misaion~d for.sto18Jeof comprCu.c.dOl)'aen_a~ uiU'-9lFn wben 
\beir .air acparation .uoit wa.s started. The commj~'~~DJ of tbe 
separation unit was ,neccssary for opcratiPB the .',eel· cpnvertor, 
as the oxygcnproduced io the air s~pa atioD ~nit was 
to be introduced air convertors for m.akiD.B ateel. The in the 
expansion pr9j~t of the ht(;:el plant raising tbe ~Dnual Iteel 
production from 2.5 million tOQoes to 4 million tonncs ,consisted 
of th,sc coovertors, air separatiQnpnit and other connected 
~nits and tbe expaD1iion project plant was to be jna .. ~~uarted in 
February. 1984. The oxygen slorage installation ,col),isled of 16 
pressure vesseb in two rows of 8 vessels installed .ODO ~bove the 
other while the nitro,en instaIJation consisted of 7 veslIls, 4 
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beiDI on the around level and 3 in the upper level over the yu-
801, on around. 

A. per rule 21(3) of the SMPV(U) Rules, 1981, vessell cannot be 
installed one above the other. AI per rule 22 not more than 6 
vellel. are allowed in one installation. 

After examinatibn of the drawings and documents, Bhilai Steel 
Plant were advised to' observe additional lafety measures like 
more safety clearance round the vessell and provision of parti-
tion between the two rows of tanks. The plant authorities bad 
agreed to the suggestions and already taken measures to comply 
wilh them. After inspection, tbe installation were found to be as 
per the drawings and the Cbief ControlJer of Explosives consi-
dered that the proposal for allowing the installation as mentioned 
above was acceptable ....... .. 

10. The Committee Dote witb satisfactloo tbat the Mloistry of I.d.-
try (Departmeot of lodustriat Dnelopmeot) have ooted tbe oble"ado. 
made b)' the Committee In paragraph 37 of their Snriteeoth Report (Se ••• -
th Lot Sabha) for adherlol to tbe time-limit of one year for ftuallslBI ad 
pabUlblol tbe fioal rulel. for compllaace In fature. 

11. Tbe Committee furtber note the practical dUlicalties 10 a.tlelpa'. 
101 tbe conditions. under wblcb it will become DeCetl8ry to Irant exempdolt 
uader rule 6S of tbe Static and Mobile Pressure Vessels (Untlred) Rules, 
1981. In fiew of tbe ioablllty shown by tbe Ministry or Industry la com,.,-
ioa witb tbe recommendation of the Committee made 10 paragrapb. or 
tbelr Seveoteenth Report (Sneotb Lot Sabb.), tbe Comtllittee do Dot willa 
to ,urtae tbe .atter any furtber. 

V 

ACfION TAKEN BY GOVERNMENT ON THE RECOMMEN-
DATIONS MADE BY, AND ASSURANCES GIVEN TO 
THE COMMITTEE ON SUBORDINATE LEGISLATION 

12. The Committee Dote with satlsractloo the action taken by Gofer .. 
lDeDt on their earlier recommendatlonl as Indicated In Appendix II. 

NEW DELHI; 

12 August, 1986 

MOOL CHAND DAOA 
Chairman, 

C( mmitlee on Suborditf(ltt Leps/ati."., 
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1Jt~DtfC I 
(Vide P.aragraph.4 of the Report) 

. &intma;y ,a/"R,commendoliOflIIOhstrwJtions 'made by the Committee 

(2) 

I. 9 

2. 13 

3(i) 20 

30i) 21 

summary 

(3) 

The Committee note with saiisraction 
that, on being pointed out by them, the 
Miniatry of Communications have amended 
rule 4A of tbe Department of Telecommuni-
cations (Repeater Station Assistants and 
Other Posts) Recruitment Rules, 1974, 
vide G.S.R. 805 dated 24 August, 1985 to 
make it more compact. 

The Committee note with satisfaction 
that, on being pointed out by them, the 
Ministry of Finance (Department of Reve-
nue) have amended the Narcotics Depart-
ment (Group ·C· and '0' Posts) Recruit-
ment Rules, 1979 vide G.S.R. 125 dated 15 
Febl·uary. 1986 by laying down the delails 
of pbysical standard/tests which any ,candi-
date for the post of Sub-Inspector has to 
possess or pass. 

The Committee note with satisfaction 
tbat the Ministry of Industry (Department 
of Industrial Development) have noted the 
observations made by the Committee in 
paragraph 37 of their Seventeenth Report 
(Seventh Lok Sabba) for adhering to the 
time-limit of one year for finalising and 
publishiol the final rules, for compliance in 
future. • 

The Committee further note the prac-
tical difficulties in anticipating the condj .. 
tions, Udder which it will become necessary 

11 



· , 

I 2 

• 

'i'Srii 

3 

tD lraat exemption under rule 65 of tb. 
Static Ind Mobile Pressure Veuel. (Unfired) 
Rule., 1981. In view or tbe inability SbOWD 
by tbe Ministry of Indu.try in complyinl 
with the recommendation of the Com~ 
mittee made in parlar_ph 40 or tbeir Sevea-
teenth Report (seventh LolE Sabba), the 
tommittee do not wish to puraue the matter 
any further . 
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A""J)I~J. 
('lId, Paraaraph 3 of'Report) 

MINUTES OF THE THIRTIETH SITTING OF THE COMMITTEti 
'()N.1J<.R.N~1I'£: UIOIIl.ATIGM Rld_ lOIt SA1MA) 

(t_"'!1~' . 
~ ~'eolt\mtt~ .at o~"YUfty, 'B!1dttp,19,~,tt6tn n;ou' tb 12'.00 

btfan. .'. 
PIlESENT 

Shri MDol Cband Dap-Chalman 
'NI __ 

2. Shri Dharam Pal SiDSh Malik 
3. Shri Shantaram Naik 
4. Shri Vakkom PurushothamaD 
S. Sbri MuUappllay RamachaDdran 
6. Sbri Yoac.hwar Pra.ad Yoaesh 

SECRET AJUAT 

Shri M. K. Mathur-Joint Srcrelary 

2. The Committee considered Memoranda Nos. 46 and 41 a. 
under :-

(I) The Narcotics D.partlHe1t' (Grou, 'C, a"d • D' p.lts) Recruit. 
mellt (Am'lIdm.",) Rules, 1981 (G.S.R.' 0/1982) •• (Memoroll
durn No. 46) 

The Committee noted with satisfactioD that on beiDa pointed out by 
them, the Ministry of Finance (Deptt. of R.evenue) had amended th, 
Narcotics Department. (Group 'C' and '0' Posts) Recruitment R.ules, 
down 1979 'ide G. S. R. No. 125 dated 15 February, 1986 by Jayinal 
therein the details of physical standard/tests whicb a candidate for tbo 
post of Sub-IDspecter bad to possess. 

(ii) The PostJ Qnd TeJegraphJ (Repeater Statlora A.fsistants aliD 
Other Posts) Reefu;,men, (Amendment) Rules, 1979 (G.S.R. 
1309 of 1979)-(M,mora1lduM No. 47) 

While elamining Rule 4A as inserted in the Poata and Teiearaph 
(Repeater Station Asaistants and Other POltS) Recruitment Rules, 1974 



;,/. 

:1i 

by tbe Amendment kule. of 1979 (O.S.R. 130f of 1979), tbe Committe; 
bad observed that tbe ","ords' or for any otber adminiltrative, reasoDS' 
used in tho Amendment aules appeared to be of an omnibus ebar .. 
acter and bad desired. tbat neceuary amtpndments be effected iD the 
Rules. ' 

'the Committee' .. C)ted witb Sl.tisfaction that tbe', N'inistr,of Com .. 
municatioDs (Deptt. of Telecommunication) had amended rule 4A of 
the posta and. Tel"r.ph. <.4Poater St,tiOD Allistantl ud other post.) 
Recruitment Rule., lP74 ,'J~ O.S.R. 805 dated 24 AUlust, 1985 to the 
desired aReeted . 

,"': 

ii' 

" 

,I 

t": 

• • • 
Tj. co",,,,,,t" th." tltljow".d I. mI.' .,"In ." JYe".~II', V 
J .... l",. 

. , 

.. ;\ ; \ 
i '. I 

. 

, 1;' 

" " 
, 

", 

• 0..1*_ portt •• et tM Wlaut. are a.t ecnwecl ~ tltl •• .,..-t. 
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, , . .,. .. : 

MINUTES OF THE tHiRTY.FIRST SltTlNO OF tHB COMMiTtEE 
ON SUBORDINATE LEGIS LA TlON (EIGHTH LOK SABHA) 

( 1986·87) 

The Committee lat on Wednesday, 25 JUlie, J986 from .IS.OO to 
J 6.30 houri. 

pilES1!NT 
t, 

Shri Mool Chand Daga-Ch~/rman 

MBMIIBIlS 

2. Shri D. L. Baitha 
3. Sbri Ani! Basu 

•• Dr. (Shrimati) Pbulrenu Guha 
S. Shri Abdul Ralhid Kabuli 
6. Sbri Dbaram Pal Sin,b Malik 
7. Shri Shantaram Naik 
a. Sbri Vakkom Purulbotbaman 
9. Sbri Mullappally Ramachandran 

II. Sbri Yo,cshwar pralad Yoplh 
SZCUTAlllAT 

ihri R.:,5. Mani-Sln/or ugislatlve C.mmittll 06ic.r 

2. The Committee considered Memoranda NOl. ~a to 52 and took 
the followill8 deci.ionl thereon ;-

• • • 
(ii) lmplem.ntation of recommendations contained in paragraphl 

37 and 40 of the Seventeenth Report (Of Committee 0" Sub. 
~rdlnale !Alida,lo,. (Seventh £Ok Sabha) regardin, tit, Sttltlc 
Dnd Mobile pressure Yessels (Unfired) Rulel, 1981 (G.S.R. 

4j·E of 1981 ).·(Memorandum No. ~9) 
The Committee considered tbe above Memorandum and noted from 

the repliel of she Ministry of Industry (Department 01 Industrial 
Development) that the observation made by the Committee, in par- , 
aaraph 37 of their Sevententh Report (Seventh Lok Sabha) for adherin, 
to the time limit of one year for final publication of the rulel had been 
noted by tbe Ministry for future compliance. 

~ltted port/oftt ef the Minutes are not covered by thlll It.eport. 

'. J ~,,"" 



the Committee also Doted the difficulty expressed by the Ministry 
to anticipate the conditions UDder which it would became necessary 
lIr1 I"'itft' '_tlI\'dOlf dader "tile' '65! tt1 tbe "utes "bfil., Ilttdt!rat.·in 
onlY' ollt' ease "b., Mrs ~el hthbrlty 'of' Indil i (lrtli1al!tte1 f Plam) en-
emption had been granted under the said. Rule on the recommeodations 

, :o('t1ae 'Chiit' 'CcMttblle'J'l of. Exploliv .. 

In view of the difficulty expreased by tbe Ministry. tbe' Committee 
did oot wish to punue tbe mat'tltr t\atther. 

• • • 
The Committe~ ,ltell tulju,IItd. 

I: 

II ' . "," 

.• : 'J 

'1, .') t' 'f ! I' • Y 

" 

':0 ..... portioal of the Mlautes are net covered by tbis Report. 



MINUTES OF THE THIRTY·PIFTH OF THB COMMITTU 
ON SUBORDINATE LEOISLA nON (EIGHTH LOI( SABHA) 

1986-87 

The COQlmiUee lat on Tuclday. 12 Au,uI~. 1986 from IS.00 to U.lO 
'ourl. 

PRESENT 
Shri Mool Chand Da.a-Chal""." 

Msw_us 

2. Sbri D.L. kitha 
3. Dr. (Shrimati PhulroaD Guha 

4. Shri Dharam Pal Sia.b Malik 
~. Shri Shantaram Naik 
6. Shri Mohanbhai Patel 
1. Sbri Vakkom Purusbotbamall 
I. Shri Mullappally Ramachandrail 
9. Shri K.S. Rao 

10. Shri Yo,olhwar Prasad Yo,esh 

SIlCRFl' ARIA T 

1. Shri M. K.. Mathur-Joint S,cretary 

2. Shri R. S. Mani-Senler Legis/ati't Commltllt OificIr 

2. The Committee considered their Draft Tenth Report aDd adop-
ted it. 

3. The Committee authorized the Chairman and. in his ablence. 
Shri Vakkom Purushotbaman, M.P. to present the Tenth Report to tbe 
House on their behalf OD: 14 Augult, 1986. 

Tht Committee tlten adjourned. 

Gupta Prl.ntlna Workl Delbi·ll00Q6 
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